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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Originat Jurisdiction)

FRIDAY,THE TWENTY THIRD DAY OF AUGUST
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 23071 0F 2024

Between:

l\ills-.Knovus. Steels and lnfraskucture Limited, A Company registered and:ncorporated under The companies Act, t gs6, rravirig iia ,jm"J Ei-+os, lir,lFloor, Naoariuna Circte p^TiaEui;,'' Hr;il;;;.'"R;presented by itsManaging Director Mr..Akash uarg

..PETITIOI,{ER
AND
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The Debt Recoverv Tribunal-|, Hyderabad, through its presiCing Cfficer.ALrids, Hyderabad.'

State Bank of lndia. Stresseq4:seq Managemenl Branch Srth Flcor, RearBlock of HMWS AND SB Compound,. XnairitaOiO, -t-ryl"i"b"O_SOOO+.
Represenred bv tts Assisrant dene;;i ti,i;;;;; piJJ#fiv'rt o.r.rili]+ royn.'rst Froor, cAc-rsRrc eus staiion, kic6is";;;, iJii"%[L dl5ooo27 .
Siate Bank of lndia, Through Sri. Shafi Ullah Khan, Assistant Generaift4anagef, SAM Branch, Seiunderabad.

Mr.Govind R Daliva. S/o. R Daliya, aged.Major, Occ- Charte:.ed Accountant,Wo.1 1.1 -28, Sitafalmandi, Secunderalari

State Bank of lndia, lndustrial Financial Branch, Somajiguda, Hyderabad.
Slate Bank of Hyderabad. Overseas Branch, Somajiguda, Hyderabad, Ncw
ilffSLt X;tl 

state Bank or lndia, Induitiiur nrn-ncE'iiia].ih, $;;x;;b;,""
State Bank^of patiala, represented by its Asst.General Manager, Midcorporate Branch, Abids circre, nyo6ri-oi;, ;tu"r r:;irj;fis the Debrs inravour of respondent no.z merjeo'wiittai' r.ir'r;ilt'tinahc" srrn"r,,Somajiguda, Hyderabad.

Edelweiss Asset Reconstnrctiol Qe6psny Limited. having its Registeredoffice at Edetweiss House, cSi Roi;Ixrii,i','nri,";u5i'["y., on assiqned rhedebts in favour of respondent no.g

Prudent ARC Limited an Asset Reconstr,.rction Company Limited, a Compa:ryincorporated under the companies Aci,' 1rrj6';ile[diirE! ,, ,securitisation and Asset Reconirucii-oir C;;;;il, H;]jini its resistered



office at 611 D N/all Plot No A-1 ' Netaji Subhash Place' Pitampura' New

Delhi-110034' xepreseiieO oy its autho!'iseC Signatory'

10. E-Procure'nent Technoloqies Limiteci' B-704-705'lruall Street-l!' Opp Onertt

clLrb, Near c't"ut "o"XJJILili; 
il;;b;' Rirmeaanaa-sao006' Gujarat

...RESPONDENTS

Petition under Article 226 o[ the Constitution"of lndia praying that in the
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hjli ::ti::,"xlll.,li"1"[8li : iH l. ":,',1"'":
oleased to issue an approprrate *t::^"'::;':: "^iii" d"Ut Recovery Tribunal-l'
:''fi/'-"-" oi 

'rvtlno"u' 
declaring the action "l tn" 

-',=riJ n"J""n "i 
SA No 279

Hvderabad the Respondent No i herein in not taking up

;i;il;r;r;i;vtnep.etitionJ""X."lff :Xlf, #',"r::l^*"ti;::J""::"""1:'::
even at the stage of [iling vaxatattt al]Y^:::::;:."i;crrritisation jnd Reconstruction
;;#;rliu;;i contrarv to,1"t.._"^"ll::: T,ti"-=.Til' rnrerest Act, 2oo2 and.

of Financial AsseLs ano-"tntr'1;;;;ii;.fuirrc u[ tne hearing and dispose ot

i;$:X'r"# "JII l' 1" ?t"i lt);l'"" - p 

"o 
ii"' r v' i n t h e i nte rest or i 

u s ti ce

Counsel for the Petitioner: SRI L' RAVICHANDER FOR SRI' DEEPAK MISRA

Counsel for the Respondent NOs'1'3 to 10: .--

Counsel for the Respondent No'2: SRI MARUTHI JADHAV FOR SRI M/S PEARL

LAW ASSOCIATES

The Court made the following: ORDER



E HON,BLETHE IEF IUSTICEA AR ECH o
AND
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Writ Pe titionNo.23 077 o f 2024
ORJ)ER, (p,r th, Hon,bh tbe CbieJJ,tte Alak Aradb)

Mr. L.Ravichander, iearned Senior Counsel appears for

N{r. Deepak Misra, learncd counsei for the petitioner.

Mr. Maruthi Jadhav, learned counsel

M/ s. P earl Law Associates for respondent No.2.

appears for

2 In this wnt petition, the petitioner inter alia hasprayed for

the following relief:

"The court may be pleased to issue an
appropriate writ, order or drrection, preferably in
the nature of a $7rit of Mandamus declaring the
action of the Debts Recovery Tribunal_I,
Hyderabad, the respondent No.l herein, in not
taking up the hearing of S.A.No.279 of 2024 fiIed
by the petitioner expeditiously and adjourning the
SA for longer dates even at the stage of filing
vakalar and counter by tle contesdng respondcnts
as arbitary, illegal, contrary to the provisions
under Securitisation and Reconstruction of
Financral Assets and Enforcement of Securiry
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Intctest Act, 2002 and consequendy drrect the

tcspondent No.1 to take up the hearing and

disposc of the pcndrng S'A No'279 of 2024

expecliriousi',' in the interest of iustice and pass

such other ordcr ot orders as may be required

undet the citcumstances of the casc'"

3. Whcn the matter was takcn upon today' learned Senior

Counsel tor the peutioner submitted that along with the

securitisation application, thc petitioner has filed an

intetlocutory application seeking interirn relief on 20 '07 '2024'

on which clate, d:re Debts Recoveqi Tribunai-I' Hyderabad

(hereinafter rcfertcd to as 'the DRT') adioutned the same

to 30.07.2(124. On 30.07 2024, respondents have appeared and

sought for time lo frle vakalat. 'lihereupon, the DRT has

adjourned the case lor a period of four weeks and the matter

was directed to be listed on30'08'2024'

4. Learr.red Scnior Counsel for the petitioner submits that

the rvrit pedrion bc disposccl of with a direction to the DRT to

decide the interlocutory application fi-led by the petitioncr

'.',-..
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seekrng interim relief, which is pending before it, in a time

bound manner.

5 The aforesaid prayer is not opposed by learned

for respondent No.2.

6. In view of aforesaid submission and in the facts and

citcumsrances of the case, the Writ petition is disposed of with

a direcdon to the DRT to decide the interlocutory apphcation

filed by the petitioner seeking intedm relief within a period of
one week from the date o[ receipt of a copy of this order. No

counsel

SD/. V-KAVITHA
ASSISTANT REGISTRAR

costs

closed.

As a sequel, misceilaneous petitions, pending if any, stand
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SECTION OFFICER
To,

1 . The Presiding Officer, Debt Recovery Tribunal_|, Hyderabad, Abids,
Hyderabad.

2. The Assistant General lrilanager State Bank of lndia, Stressed Assets
N/anagement Branch sth Floor, Rear Block of HMWS AND SB Compound,
Khairatabad, Hyderabad-50004_ _ Presently at D.No. 3-4-1O3lA, 1st Floor,
CAC TSRTC Bus Station, Kachiguda, Hyderabad-500027.

3. State Bank of India, Through Sri. Shafi Ultah Khan, Assislant General
[\4anager, SAlvl Branch, Secunderabad.

4. State Bank qf lndia, lndustrial Financial Branch, Somajiguda, Hyderabad.

5. State Bank of Hyderabad, Overseas Branch, Somajiguda, Hyderabad, Now
merged with State Bank of lndia, lndustrial Finance Branch, Somajiguda, - - -( Ot+H .
Hyderabad.
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7. One CC to SRI DEEPAK MISRA Advocate [OPUCI

8. One CC to SRI M/S PEARL LAW ASSOCIATES Advocate IOPUCi

9. Two CD Copres
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HIGH COURT

DATED:2310812024
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ORDER

WP.No.23A71 o12024

DISPOSING OF THE WRIT PETITION

WITHOUT COSTS

rrY
,fl,

\lh
6\\ "


